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Petition(s) for Special Leave to Appeal (C No(s) . 23126/ 2012

(Arising out of inmpugned final judgnment and order dated 02/03/2012
in CMAP No. 46379/ 2000 passed by the Hi gh Court O Judicature at

Al | ahabad)

SHI V SHANKARLAL SRRI VASTAVA Petitioner(s)
VERSUS

STATE OF U. P. & ORS. Respondent ( s)

(with appln. (s) for exenption fromfiling O T. and permission to
file additional docunments and office report)

Date : 22/07/2016 This petition was called on for hearing today.

CORAM :

HON BLE MR JUSTI CE J. CHELAMESWAR

HON BLE MR. JUSTI CE ABHAY MANCHAR SAPRE
For Petitioner(s) D. K. Garg, Adv.
Moni ka Cusai n, Adv.
Hari Om Yaduvanshi, Adv.
Ani | Kumar, Adv.
For Respondent (s) P.N. Msra, Sr. Adv.
Sudeep Kumar, Adv.
Abhi st h Kumar, Adv.

SS5 SSRS

UPON hearing the counsel the Court made the follow ng
ORDER

Appln(s) for permission to file additional
docunents is granted.
Leave granted.

( DEEPAK MANSUKHANI ) (RAJI NDER KAUR)
COURT MASTER COURT MASTER
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